
I 21 MARCH 1867 Written Anrwers jx

W HITTEN  AN SW ERS TO QUESTIONS 

Leave Baku

*38. Shri T . B . V ittel R ao: W ill
f b «  M inister o f  F inance be  p leased  to 
state:

(a) w h eth er a decision  has been  
taken regarding the liberalisation o f  
leave rules applicable to  C entral G ov ­
ernm ent em ployees;

(b ) i f  so, w h en  the rev ised  leave 
rules w ill b e  m ade e ffective ; and

(c )  i f  not, the reasons fo r  the delay?

The M inister of Revenue and Civil 
Expenditure (Shri M . C. Shah): (a)
to  (c) .  G overnm ent h ave n ow  decided  
to  liberalise the leave rules applicable 
t o  Class IV  em ployees o f  the Central 
G overnm ent. W ith effect from  the 1st 
A p ril 1957, they w ill earn leave on 
the sam e basis as other G overnm ent 
em ployees.
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Expenditure on Second General 
Elections

9. Shri Krishnacharya Joshi: W ill
the M inister o f  L aw  b e  p leased to  
irtater

(a) whether Government have re­
ceived so far any report from the

Election Commission regarding the* 
expenditure on the Second General
E lections in India; and

(b )  i f  so, the total am ount »pe>nt?
T h ) M inister of Law and M inority 

Affairs (Shri B isw as): (a) No, Sir.

(b )  D oes n ot arise.

Official Langnage Commission Report

7. Shri Krishnacharya Joshi: W ill
the M inister o f  Home Affairs be
pleased to re fer  to  the rep ly  g iven  to  
Unstarred Question N o. 989 on  th e  
17th D ecem ber, 1956, and state:

(a ) w hether the report o f  the L an­
guage C om m ission has been  exam in ed ;

(b )  i f  so, w h ich  o f its decisions are 
going to be  im plem ented; and

(c )  w hen the R ep ort w ill b e  p u b ­
lished?

The M inister in the M inistry o f 
Home Affairs (Shri D atar): (a) and
(b ) . The hon. M em ber’s attention is 
invited to clauses (4 ) to  (6 ) o f  A rtic le  
344 o f the Constitution w h ere in  the 
p roced u re  rela tin g  to  th e  exam ination  
o f  the report o f  the C om m issioti as 
w ell as the im plem entation o f  the 
recom m endations o f  the C om m ission 
has been laid  dow n. T he Parliam en­
tary C om m ittee, w h ich  has to  exam ine 
the report in accordance w ith  clause 
(5 ) re ferred  to  above has n ot yet 
been  constituted.

(c )  T he m atter is under considera­
tion.

Defence Science Organisation

8. Shri Krishnacharya Joshi: W ill
the M inister o f  Defence b e  pleased to  
lay  a statem ent on  the T able sh ow ing :

(a )  the m ain researches carried  on 
b y  the D efen ce Science Organisation 
since A ugust 1956 so fa r ; and

(b )  h ow  m any persons are engaged  
in the research w ork?

The Minister of Defence Organisa­
tion (Shri T yagi): < (a ) A  statement 
sh ow ing broad ly  the m ain activities




